359 Matters Under Rule 377

dings in different places in India are being
cooled by this technique and the people
using them are being provided relief from

heat.

The Minister of the Department of Science
and Technology is requested to give a state-
ment regarding the steps so far taken by the
Department to popularise thijs technique in
the country and outside country and what
steps he proposes to take in the future.

(v) First class Railway coaches

SHRI KAZI JALIL ABBASI (Domaria-
ganj) : There has been unprecedented deterio-
ration in the maintenan:e of first class coa-
ches in the Railways. The situation is beyond
description on the NE Railway but even on
the Northern Railway things are pretty bad.
It has been noticed that following the increa-
sed attachment of A/C sleeper coaches, the
first class coaches have been totally ignored.
While one finds every thing in order in the
AJC sleeper coaches, the first class coaches
are in a very poor state of maintenance and
are at times worse than ordinary second
class compartments. Adequate attention is
not being paid to the cleanliness of the
compartment. The windows are very often
unusable ; the lavatories are leaking and the
supply of electricity and water is irregular.
The fittings are so weak that they are
distodged the moment they are touched.

The indifference towards maintenance of
the first class compartments even in presti-
gious mail trains is not understandable.
While there is only a marginal difference
Between the fares of first class and A/C
sleepers travel, the latter are given favoura-
ble treatment and the first class passengers
suffer in disgust. The Railway Minister
may kindly look into this matter and see
that the first class compartments are main-

tained properly.
(vi) Measures to promote tourism in
Jammu and Kashmir

SHRY SAIFUDDIN SOZ (Baramulla) :
The exaggerated reporting on violence by a
gection of the press during and after June §
elections caused great damage to the tourist
industry in Kashmir. The houseboat
owners, taxi drivers, transporters, artisans
and businessmen have suffered great losses.
Innumerable house boats on the beautiful
Dal Lake and Nigean Lake have hung ‘to
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let’ hoardings. Since there is every possi-
bility to retrieve the situation for the next
tourist season, that is September-October, I
would strongly plead for special measures by
the Ministry of Tourism and Civil Aviation
so that greater number of tourists visit
Kashmir wvaltey during the said mounths.
That action will be a shot in the arm of the
State Government which is doing all it can
10 promote tourism in the State.

(vii) Need for giving full status to Uni-
versity of Jamia Millia Islamia, Delhi

ot ANETE GAF (AT ) : TH qIq
F1 vt g  fF e & dar9 § gad-
AT ATATT A F72 30§ | 378 fazsqa #
X FA & fau e 2 fr qreudraag A
AFT ATAT AT TH TAFT ATHIT F 7S
FUEH U ST | ww & aEge o zm
T1a #1 fagrs @ i g st gradg .
FFAITT FV 3TN ATHIHT TITT FTIH FIT,
IAFT AFIETAT A1 97 I F fqo arrdq
¥ agHY 3% 2 | afwa fgegeam § gfean
HTATSY FT 3@ g ATIHIY §  AFT  ATAT
98 7% Jeaw qraArdr 33 agT 79§ |
1A AFAET AT Afswa arem T aF-
foaadY gard Y FH qUEay gIFAY &
Feit srarsit Y ararg o agad &7 2 1 ara-
faadl gfrafedl F v R goF H fam
setig gfeaw  afvafadY oF arfgz afs-
afgd g1 Jgi ®&I A1 FywfIadr gIrv Uy
feay Frersr @FAT WY F189 2 g 3Afeg
garaq Ag &1 sy & afqafedt grea
FHIOA 7 a7 f2 #1999 FIFA 9T qras
SEECi-

TH EIATT § %Y 39 a1d &y ¢ fF
gwfagdt zard #1 fet  wraw, fqase
T Afewa waw @ 31, gfaafasdt
areed  FANET IR gAY ZAIL A ATE A
aarg wé qrafadt & geaaar fwar sg
feeelt Y ST fafeaar zearfaar &1 q@
afrafady srawt faar sho e agi g
frafo @rarsr T wfewer w130 F @y
1 oY 7D &Y A1 |



361 Matters Under Rule 377

mfaar fafeaar geafuar £ feet @
TR F AHfwadl fefr F@Ast &1 gagi®
(uEfauz) FTT FT THTT &7 ATT | JTAT
Tas! udfaufer girafady &1 off g=7 fear
ST |

(viii) Removal of discrimination caused
by Pension Liberation Rules, 1979

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Sir, the Constitution Bench of
Supreme Court, consisting of five Judges,
gave a verdict in favour of pensioners on
17.12.82 that the Government of India must
remove the discriminations caused by the
Pension Liberalisation Rules of 1979 and
extend the benefits of the liberalisation also
to the pre-1979 pensioners, who had been
deprived of them.

Sir, a most uncalled for step was taken by
the Government to file a petition for review
of this judgment. The Supreme Court
summarily rejected it. Sir, over a million
Central Government pensioners are invol-
ved. 4,000 to 5,000 of them die out every
month. All possible pleas have been made
to the Government to expedite implementa-
tion of the judgment and give to the pen-
sioners what is due to them. The pen-
sioners breathlessly await issue of orders by
the Government and count every day for
this relief.

Government set up a committee of senior
officers to examine various aspects of the
recalculations of pensions in accordance
with the Supreme Court judgment. The
Committee submitted its report. The issuc
of orders still languishes.

Under these circumstances, I demand that
the Finance Minister issue the orders imme-
diately, now that all aspects of the problem
have been examined and the provision exists
in the budget. The Government must no

longer drag its feet.

(ix) Fixation of upper age limit
for legistators

SHRTI KAMAL NATH (Chhindwara) :
The Representation of the People Act, which
sets the yardstick for eligibility in all elec-
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tions, beginning from the Taluka to the
Parliamentary levels, unfortunately has no
upper age limit fixed for persons seeking
election to any representative house. There
is no other public service in India without
an upper age limit. Therefore, it only stands
to reason that the community of law-makers
should also come under it.

The fixation of upper age limit serves two
purposes ; it acknowledges the fact that the
facu'ty of MAN is subject to biological
decay ; it also makes room for new faces and
new talents to come up the political ladder.

All the parties have their youth wings, yet
the political parties repeat their veterans
time and again. | demand that an upper
age limit be introduced, which will lead to
a whole new generation of young legislators
into prominence and also many others to
gracefully retire.

In the Vidhan Sabhas people should retire
early and an age limit of 60 years should be
fixed for retirement, giving the younger
lot a chance to enter the elective political
arena first through the States. At the Lok
Sabha level, here maturity and knowledge
are warranted, it can be stretched a little
longer. For Rajya Sabha, however, no age
fimit is mecessary as it is indeed the House
of Elders. Law making, like soldiering, is
a public service. It is better to see a retired
MP than a defeated MP, just as it pleases us

more to see a retired General than a defeated
General.

15.35 hrs.

SUPPLEMENTARY DEMAND FOR
GRANTS (RAILWAYS), 1983-84

MR. CHAIRMAN : We shall now take
up discussion and voting on the Supplemen-
tary Demands for Grants in respect of the
Budget (Railways) for 1983-84.

Mr. Chitta Basu has to move his cut
motion. He is not present here.

Now, Mr. Basudeb Acharia may speak.



